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INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled ea.te. 
and Scheduled Tribes, having been authorised by the Committee to 
submit the Report on their behalf present this Fifth Report (EiBbth 
Lok Sabha) on action taken by Government on the recommendatioDl 
contained in the Fifty-sixth Report (Seventh Lok Sabha) on the 
erstwhile Ministry of Commerce (Department of Texttles)-ReIe'l'Ya-
tions for, and employment of, Scheduled Castes and Sheduled Tribal 
in the National Textiles Corporation Umited with special referfonce . 
to National Textile Corporation (West Bengal, Assam, 8jhar and 
Orissa) Limited. 

2. The D,raft Report was considered and adopted by the Commit-
tee on the Welfare of Scheduled Castes and Scheduled Tribes at their 
sitting held on the 23rd August, 1985. 

3. The Report has been divided into the following chapten:-

1. Report. 

II. Recommendations/ObservatioM which have been accepted by 
Government. 

Ill. Recommendations I Observations which the Committee do DOt 
desire to pursue in view of GovemmeDt's repu.. 

IV. RecommeDdationslObservations in respect of which repu. 
of Government have not been accepted by the Committee 
and which require reiteration. 

V. Recommendationlobaervation in respect ot which ftnal reply 
of Government has not been received. 

4. An analysis of the action taken of Government on the recom-
mendations contained in the Flfty-sixth Report (Seventh Lok Sabha) 
of the Committee is given in the Appendix. It would be obioet ved 
therefrom that out of 40 recommendations made in the Report, 30 
recommendations i.e. 75 per cent have been accepted by the GcmIm-
ment. The Committee do not desire to pursue ftve recommendattona 

(v) 



(vi) 

i.e. 12.5 per cent of the recommendations in view of Government', 
replies. Four recommendations i.e. 10 per cent in respect of whieh 
replies of Govenunent have not been accepted by the Committee re-
quire reiteration, and for one recommendation i.e. 2.5 per cent, flnal 
reply of Government has not been received. 

Nzw D8Lm; 
S'eptember 4, 1985. 
5h4dm '3, 190'7 (8) -----

KRISHAN DATT SULTANPURI, 
ChAi7'm4fl., 

Comm4ttee on. the Wel1are of Schedtuled 
Castes an.d Scheduled Tribe'. 



CHAPTER I 

REPORT 

This Report of the Committee deals with action taken by Gov-
·ernment on the recommendations contained in the Fifty-sixth Report 

(Seventh Lok Sabha) on the erstwhile Ministry of Commerce (De-
partment of Textiles)-Reservations for, and employment of, Sche-
duled Castes and Scheduled Tribes in National Textiles Corporation 
Limited with special reference to National Textile Corporation (West 
Bengal, Assam, Bihar and Orissa) Limited. 

1.2 In para 1.22 of their Fifty-sixth Report, the Committee had 
recommended that as per standing instructions laid down in O.M. 
No. 27122!68-Est. (SCT) dated ]9-4-1969, a separate cell with adequate 
staff should be set up immediately in the Ministry of Commerce 
(Department of Textiles) which should function under the direct 

control of the Liaison Officer of the Ministry. This cell should keep 
a close watch on the implementation of reservation orders in the 
Minis';ry as well as in the public sector undertakings and other 
offices under its administrative control. 

1.3 In their reply dated the 25th May, 1985, the Ministry of Com-
merCe & Supply (Department of Textiles) have stated that the exist-
ing arrangements for effective implementation of the orders regard-

ing the recruitment of Scheduled Castes/Scheduled Tribes In the 
Ministry and Public Sector Undertakings was considered in detail 
at the level of Secretary (Textiles). In order to have more et'fect1ve 
superYision of this important item of work, it was decided to have 
a Liai~on Officer to look after the liaison work with regard to 
Scheduled Castes and Scheduled Tribes in the public sector under-
takings under the Department of Textiles. 

Th~ area of responsibility has thus been distinctly identified 10 
that the Lial:lon Officer is able to have effective control over the-
organisations with regard to implementation of the order relating 
to reservations for Scheduled Castes and Scheduled Tribes appli-
cable to those organisations. 

1.4 The Committee are not satWled with the reply el Gov ... • 
ment. They reiterate their earlier recumm .. datloa thM ...... te 
Cell with adequate staff should be let ap lD the MlDistIT of C--
lIlerce (Department of Textiles) for be.,.., • dole wftda on tile 
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implem.entatior. of reservation orders in the Ministry as well as ia 
the Public Sector Undcrtakines and other offices under its adminis-
trative cQQtrol. . 

1.5 In para 2.25 of the 56th Report, the Committee had asked tile 
Government to reconcile the discrepancy in the two statements fUr-
nished to the Committee relating to staff strength of National Tex-
tile Corporation (Holding Company) as on 1-1-1983. The Committee 
had also recommended that at the time of filling up of reserved posts 
the ('aste of eRch employee should invariably be verified from caste 
certificate is:suerl by the competent authority and in case of any 
doubt, propel' investigation should be done from the State Govern-
ment concerned at the earliest. 

1.6 In their reply dated the 25th May, 1985, the Ministry of Com-
merce & Supply (Department of Textiles) have stated that while 
furnishing information relating to the employment position in res-
pect of the nine subsidiary corporations information relating to the 
employment in the Holding Company was also inadvertently furnish-
ed again. On rechecking by NTC, it was confirmed that information 
given in the first statement was correct and that an error had re-
grettably occurred in the second statement. 

The officials, who compiled and verified the second statement have-
been suitably cautioned. 

The Ministry have regretted that the error in tabulation was not 
corrected before submission to the Committee. 

1.7 The Committee are not satisfied with the reply of Govern-
meat and reiterate their earlier recommendation that at the time 
of8.1Un, Uj) of reserved posts the caste of each employee should 
iavari.'lbly be varifted from caste certificate issued by the competent 
authority and in case of any doubt, proper investigatiCl\1l should be 
done from the State Government concerned at the earliest. 

1.8 In .para 3.6 of the Report, the Committee had recommended 
that all orders/instructions pertaining to reservation for Scheduled 
Castes/Scheduled Tribes issued by the Department of Personnel and 
Administrative Reforms/Bureau of Public Enterprises should be 
ccmununicated immediately by the NTC (Holding Company) to its 
Subsidiaries and the Subsidiary Corporations should enforce these 
orden in their organisations from the date of issuance of the orders. 

1.9 In tbeir reply dated the.25th May, 1985, the Ministry of Com· 
merce • Supply (Department of Textiles) have stated that the reser~ 
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vation orders and directives were received from the HoldiDa c.,OJD. 
pany in February 1976. On receipt of the directives with regard 
~ Scheduled Castes/Scheduled Tribes reaervations and ita reaula-
tIona were studied and it was decided by the Management to imple-
ment th.e re;ervation ordfU's in the aervicet of NTC (WBAB .. 0) Ltd., 
Calcutta anp its units from 1-1-1977. The directives on the subject 
will be implemented by NTC (WBAB&O) Ltd., Calcutta. 

1.10 Tbe Committee reiterate their earlier rec:omm .. dation that 
tbe subsidiary eorporatioDl sbould' eaforee the . NMrVatioa ........ 
from the date of issl1ance of tbe orders. As sueb, NTC (WBA.II6O) 
Ltd., should enforee reservation from February, 1171 when tbe direc-
tives were received from tbe Boldin, Company. 

1.11 In fara 3.91 of the Report, the Committee had pointed out 
that contrary to the claim made by NTC (WBAB&O) Limited of Dot· 
dereserving any posts as a matter of principle, a large number of 
reserved po~ts had been lapsed in 1982 after carrying forward tor 
three years. The Committee had recommended that dereservationl 
should be resorted to only when it was abaolutel~' necessary and all 
efforts including special recruitment to locate suitable Schedull'ld 
Caste/Scheduled Tribe candidates had faUed. 

1.12 In their reply dated the 25th May, 1985, the Ministry of Com-
merce & Supply (Department of Textiles) have stated that they 
have gone through the records and they do not find that any of the 
reserved posts in Groups 'A', 'B', 'C' and 'D' so long reserved for 
Scheduled CasteslScheduled Tribes have been dereserved or made 
to lapse. Under orders of the Government, the retlerved post may 
be dereserved with the approval of the Competent Authority but the 
Management in this subsidiary on prinCiple decided not to cit-
reserve the post especially for the purpose of tulftlling the IJacldOC 
in the various categories because in the event of dereservatton 9""" 
forward is not permitted after 3 years whereas they are carrying 
forward the reserved vacancieS tor Scheduled CastelScheduled Tribe 
community from the time they have implemented it In this Ill"-
diary till date, only to fulfU the backing as and when candidates 
from Scheduled Caste I Scheduled Tribe community are available. 
'nlerefore, their intention had not been to defy the Government 
orders, on the contrary their intention is to fulftl the Government 
directives in filling up the :vacancies from amongst the suitable 
Scheduled Caste/Scheduled Tribe candidates. M~ 10, tilJ date. 
there has been no occasion to lapee the Scheduled ('..ute/Scheduled 
Tribe posts. 
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,W the reports of the team deputed· by the Holding Company to 

the subsidiary corporations, it has specifically been pointed out that 
wherever the procedure fOJ' de-reservation of reserved posts has not 
been followed, all the posts filled up so far should be kept in tact 
and necessary action should be taken to JUI up these carried forward 
posts. 

1.13 The Committee are not satisfied with the reply of GOVeJ'D-
ment. Appendix VI of the 56th Report of the Committee on NTC 
clearly indicates that certain reserved posts had lapsed d1l1'inr the 
year 1982. The Committee fail to understand as to how the Govern-
ment can deny the facts quoted in the Report from the material fur-
nished tD the Committee by the Ministry. It only shows that proper 
care was not taken at the time of compiling the statement. The 
Committee stress once again that Government orders on the subject 
should be followed in letter and spirit and backlog in the representa-
tion of Scheduled Castes and Scheduled Tribes in NTC (WB~O) 
I.td. should be cleared 85 early as pOlisible. 



CHAPTER II 

RECOMMENDATIONS/OBSERVATIONS WHICH HAVE BEEN 
ACCEPI'ED BY THE GOVERNMENT 

Recommendation No.1 (Para No. 1.9) 

The Committee note that the Board of Directors of National 
Textile Corporation (Holding Company) Ltd .. consists of a Chair-
man (Part-time), four functional Directot's and four non-functional 
Directors. The functional Directors are selected from a panel of 
names suggcFted by the Public Enterprises Selection Board (PESB) 
with the approval of the Appointment Committee of the Cabinet 
while the non-functional Directors hold oftke by virtue of tneir 
position in the Ministry. But none of the members on the present 
Board of Directors "belongs to Scheduled CastelScheduled Tribe". 
The Committee recommend that atleast one person belonging to 
Scheduled Castel Scheduled Tribe should be appointed on the Board 
of Directors of the Holding Company to look after the interests of 
these communities. 

Reply of GovernmeDt 

The recommendation has been noted for guidance in future. 

[Ministry of Commerce and Supply (Department of Textiles) 
O.M. No. 22012/2f84-NTC dated 25-~1985] 

Comment5 of the Committee 

fte Conunlttee would like to kn ..... when the Gov ........ t wiD 
.etaaHy Implement the recom ..... datlon of the Committee by lIP-

poiatlng .tleast ODe perIOD ~ to lkheduled c..t.ISC .... aJ· 
eel Tribes o,n tile Board of Direetors .f the Boldin, CoIDpuy to 1_ 
after tbe interests of thele commlUlities. 

Recommendation No. % (Para No. 1.10) 

The Committee further recommend that at least one Scheduled 
Caste/Scheduled Tribe person should be nominated on Board of 
Directora Of each Subsidiary Corporation of National Textile Corpo-
ration, 
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Reply of Govenunent 

The following incumbents belonging to the Scheduled Caste.· 
communities have since been appointed as par-time Directors on 
the Boards of the Subsidiary Corporations as indicated below:-

(i) Shri M. Mudurainayagam, retired Additional Textile Com-
missioner, was appointed as Part-time Director on the 
Board of NTC (TN&P) Ltd, Coimbatore. 

(ii) Shri Indu Sekhar Rao, who has got experience in the 
Office of Textile Commissioner has been appointed as· 
Part-time DirectOi" on the Board of NTC(SM) Ltd., and. 
NTC(MN) Ltd., Bombay. 

(iii) Shri Daulat Ram, a retired Deputy Secretary of the 
Ministry of Commerce, Government of India, has been· 
appointed as Part-time Director on the Board of NTC(MP) 
Ltd., Indore. 

(j,v)Shri R. N. Bora, I.A.S., Secretary to the Government of· 
Assam, Department of Education, has been appointed as 
Part-time Director on the Board of NTC(WBAB&O) Ltd .•. 
Calcutta. 

(v) Shri Natwar Waghale has been appointed as Part-time 
Director on the Board of NTC (Gujarat) Ltd., Ahmedabad. 

It will be observed that out of nine NTC Subsidiary Corpora-
tions, so far on the Boards of Directors of six subsidiary corpora-
tions there are Directors belonging to Scheduled Caste communities. 

It will thus be seen from above that efforts are being made to 
locate suitable persons belonging to Scheduled CastelScheduled 
Tribe communities having experience in GovernmentlIndustryl 
Textile Research AssociationlLabour, etc. for appointment as Part-
time Directors on the Board8 of the subsidiary corporations. 

[Ministry of Commerce and Supply (Department of Textiles) 
O.M. No. 2201212.,f84-NTC ~ated 25-5-1985] 

Recommendation No.4 (Para No. 2.4) 

The Committee note that National Textile Corporation (Holdtn, 
Company) was set up in April 1968 to manage the affairs of sick 
Textile Mills which were nationalised in December 19'14. 'nle Corn-
mittee find that nine Textile Mills are under direct management or 
NTC (Holding Company) but they have not been nationalised. TIle 
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Committee recommend that early decision should be taken to na-
tionalise these mills so tJiat reservation orders are made applicable 
"to the-m. If there is delay in the nationalisation, the proposal to ex-
tend the reservation orders at least in the case of new recruitments 
. in the nine NTC managed textile mills, as agreed to by the Secretary 
·Textiles during evidence, might be considered. 

Reply of Government 

The future disposition of the managed mills is still under tbe 
-consideration of Government. 

According to the recommendation made by the Committee, the 
Department of Textiles have issued orders extending the reservation 
orders in case of new recruitments for all the managed textile mills 
under the management of NTC. The NTC (Holding Company) have 
in tum advised the subsidiary corporations to implement this re-
Rl'V8tion policy with immediate effect. 

[Ministry of Commerce and Supply (Department of Textilet) 
O.M. No. 2201212f84-NTC dated 25-5-1985] 

Comment. of the Co..,mttee 

The Committee would like to know as to when orden exteadial 
.the reservations In eue of new reaultmenta for .11 the ........ 
textile mnla under the management of N'I'C were Iuued.,. the 
Department of Textiles. . 

Recommendation No. 5 (Para No. %.5) 

The Com:nittee are concerned to note that reservation erders 
were conveyed by the Administrative Ministry to NTC (Holdin, 
Company) Ltd. during 1971 :1975. although it was set up In 1988. 

The Committee recommend that all ordenlinstructions lJaued by 
the Department of Personnel and Administrative RefonnaiBureau 
of PubJic Enterprises which have a bearing on the reaervation poUcy 
should be communicated to an the Public Sector Undertaldnp with.-
·out any loss of time. 

Reply of Govel'lllllent 

The instructions of the Commtttee have been noted. All orders! 
fmltmctiOM taued by the Department of Personnel and Aamtnfm. 
tiveRetormslBureau of Public Enterprises, which have a bearlnc 
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on the reservation policy, are being communicated by the designated 
Section of the Department of Textiles to all public sector undertak-
ings without loss of time for immediate compliance. 

[Ministry of Commerce and Supply (Department of Textiles) 
O.M. No. 22012/2f84-NTC dated 25-5-198~] 

Recommtmdation No.6 (Para No. 2.15) 

The Committee note that there is a Scheduled CastelScheduleci 
Tribes Cell at the Headquarters of NTC (Holding Company) Ltd., 
under a Deputy Manager who has been nominated as Liaison Officer 
to look after the work relating to the representation of Schl!d.uJed 
Castes~hedl\led Tribes in the National Textile Corporation. Tfie 
Cell consists of three officiale; one senior Assistant, one Assistant and 
one Junior Assistant. The Liaison Officer inspects the rosters and. 
other relevant records relating to Scheduled CasteslScheduled Trtbell 
and points out the discrepancies found at the time of inspection. 
The Liaison Offtcer also collects all types of information pertaining 
to Scheduled CasteslScheduled Tribes from all the National Textile 
Corporation'r Subsidiary Corporation and suobmits various returns 
to the Government in respect of entire National Textile Corporation 
group. During evidence the Committee was informed that the Liai-
son Oflcer was looking after some work of personnel matters in a4~ 
dition to the work relating to Scheduled CasteslScheduled Tribe!! 
entrusted to him. 

The Committee are constrained to note that during the year 1983 
inspections have been carried out dn only four out of nine subsidi-
aries and that too in a perfunctory manner at the level of Senior 
Ass.iatant!Assistant working in the Scheduled Castel Scheduled Tribe 
Cell. 

The COD\mittee recommend that as promised by the secre1:*ry, 
Ministry of Conunerce, (D~artmeDt of Textiles) an offieer of suIB .. 
ctently senior level should be entrusted ..nth the work of maIdq 
inspections in the various SUbsidiaries. The Llalson Oftieer *hould 
conduct the inspections of rosters of all the Sub8idiaries at least 
once a year and that is possible only if the Liaison. Offtcer has ade-
quate supporting staff. The Committee recommend that the Inspec-
tion Reports should not only deal with the defects but should also 
suaest remedial measures for rectiflcation of discrepancies. The· 
InspectiOJl Reports should also be put up to the Managing Director, 
rn'c (Halding Company) Ltd., for infonnaUon and for elving 1!frer· 
aons. 
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Reply of Governmeat 

A senior level Manager in the grade of a.. 15(M).....2()()O ha1l been 
nOminated with adequate std for the work relati.Dg to Scheduled 
Castes!Scheduled Tl'lbe matte1'S in the NTC (Holding Company). 
With a view to guideistreamline the implementation of various 

orders relating to Scheduled Castes/Scheduled Tribes matters the 
holding company deputed different tealNJ headed by an ofticer to all 
the nine subsidiary corporations. The reports of the team have been 
sent to the subsidiary corporations concerned for compliance, 

After giving some time to the subsidiary corporations for updat-
ing the matters, wherever necessary, it is proposed to OOftvane II 

meeting of all Liaison officers of the IUbsidiary corporations during 
May-.Tune 198f: to review the progress made by the subsicUary eot-
porations ir. the implementation of Scheduled TribelScheduled 
Caste matters .. 

. [Ministry of Commerce and Supply (Department of TutU.) 
O.M. No. 22012/2f84-NTC dated 25-~1.] 

Comments of the Committee 

The Committee would like to know as to when the propoHd 
meeting of all Liaison Omcers of tbe subsidiary corporatl ... Ie .... 

duled to be held durin&, M.y-June, 1985 was ariually held. The 
Committee would also like to have a copy of the mba._ 01 dial 
meetint: for perusal. 

Reconua_datioa No. 7 ()lara No. !.1') 

The Committee also recommend that the staff working in the 
Scheduled Caste/Scheduled Tribes Cell in the Holding Company 
should be conversant with the orders/instructions relating to reiK-
vations for Scheduled Castes and Scheduled Tribes i&1 MrVicei .10 
that they can g1v~ necessary rutdan~ to the ltd wot1dng in the 
stiblidiariea. 

..,.,. of Gowl1IIIIeat 

The Staff workiftg in ScfMlduled CMtc!/9cb'edultd Trtbt (Mt In 
the Jioldihg cOmpany 1s e6n\rel'llht with the ordeN/~ .. 
lating to reservation for SC/ST. The subsidiary eorpor~ ...... 
been aavised to impart necessary trainin,. on the .ubject to penon. 
dealing with SclleJf61ed CutefSehedtiled Trt& ~ in eGnaul-
tation with the RecJonaJ 0ftke8 of the Commiaioaer for SebedIlled 
Caste/Scheduled Tribe, New Delhi, and 0fJk:le of the C~ 
for Scheduled Caste/Scheduled Tribe, New Delhi. 
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NTC(SM) Ltd., NTC(MN) Ltd., Bombay and NTC (APKK&M) 
Ltd., Bangalore have completed this training programme. The re-
maining six subsidiary corporations are taking steps to impart ne-
cessary training. 

[Ministry of Commerce & Supply (Department of Textiles) 
O.M. No. 22012/2/84-NTC dated 25--5-1985] 

Recommendation No. 11 (Para No. 2.28) 

The Committee note that in the beginning, keeping 1n view the 
needs of the Corporation and in the interest of work, posts in NTC 
(He) were filled up by drawing people on deputation from Govern-
ment/Public Sector Undertakings. There is no reservation quota 
fixed in deputation posts. During evidence the Secretary (Textile) 
has informed the Committee that as a policy they are discouraging 
deputationists. The Committee would urge that in accordance with 
the instructions issued by the Department of Personnel and Adminis-
trative Reforms vide their office Memorandum No. 36012/7 /77-Estt. 
(SCT), dated the 21st January, 1978 where the number of posts to 
be filled on deputation is fairly substantial, NTC (HC) should en-
sure that a fair proportion of such posts are filled by employees be-
longing to Scheduled Castes~Scheduled Tribes. 

Reply of Government 

At present NTC (Holding Company) does not have any deputa-
tionists. If in future any deputationists are taken, the Parliamen-
tary Committee'~ recommendations would be kept in view. The subsi-
iary corporations have also been advised that in case servir.es of 

persons are obtained deputation, a specific mention should be 
made to sponsor persons belonging to Scheduled Caste/Scheduled 
Tribe communities. . . ,-

[Ministry of Commerce Ie Supply (Department of Textiles) 
O.M. No. 2201212/84-NTC dated 250-5--1985] 

. Comments of the Camm:ittee 

The Committee ........ d be informed about the pncbe . iD.true-
-tIoas t.1I8d ......... la-take of Sehedaled C..te!Selaedaled Tri_ 
tn· ....... tIan ..... 

Recommendation No. 13 (Para No. 3.1) 

The Committee are constrained to observe that Ministry of Com-
merce (Department of Textiles) should have ensured that Govena-
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ment instruction. relating to re8&l'Vation in services are Implema-
ted in all Government undertakings under their administrative eon-
trol without any 1081 of time. 

Reply of Govel'llllleat 

The Department of Textiles has ensured that all instructions/ 
orders regarding reservation policy are communicated by the nodal 
Section to an the public sector undertakings. without delay, for im-
Ilediate compliance. 

[Ministry of Commerce & Supply (Department of Textiles) 
0.1'4. No. 22012/2/84-NTC dated 25-5-1985] 

Recommendation No. 14. (Para No. 3.10) 

The Comm!ttee note that Deputy Manager (m) has been appoin-
ted Liaison Oftlcer for the NTC (WBAB&O) Subsldiary Head Offtce 
ana a Cell has also been set up under the direct control of the 
Liaison 0fIke to ensure due compUlUK:e of the reservation ordM"l in 
favour c:JI. Scheduled Castes/Scheduled Tl1fbes and other beneftt. 
admissible to them. At the unit level, Mills Personnel Offtcersl 
Welfare Officers/Chief Welfare Oftlcera/Labour Offtcel'8 have bee" 
appo!nted as Liaison Officer for each unit. The Committee need 
hardly. stress that mere appointment 'of a Liaison Officer and crea-
tion of a Cen is not enough. What is needed is concerted actinn on 
the part of Uaison Officer to ensure that all orders and instruction8 
pertaining to the reservation of vacancies !n favour of SchetJ,,1ed 
Castes and Scheduled Tribes and other benefl.ts admissible to them 
are eomplied with by all appointing authorities in M'f1Is a. wen All 

at the Headquarters of the Subs~diary Corporation. 

The Committee recommend that the Liaison OIftcer at the Head-
quariel'll IIhould visit the Mills periodically and diAcuss varfous rroh-
tern'" re1atinll to reservation in servfcefl with the Lial!lOn Offt~ of 
the Nmh. The Committee hope that this mutual exch8n~ of fdeas 
WI'1 be helnful in sorting out various problems and at!lO 1e.~ to 
better coordination. 

Reply of Go"tIl'IIIMftf 

'nte L~a1son Oftlcoer At the Head Offlce of NTC (WBAH&O) Llll. 
Calcutta. visi~ the MilIa under hiR administrative control anti dtll-
et'~" the "rohl~!D8 reIatin., to reservlltlon In the services with the 
".,m~ Ualson OffteeJ'R ant! notnts 01tt diserenancfes. If IUlV fOlll"rl at 
the tim .. of Inspection, Liaison Offtcer ensures that all order .. and 
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lnstructions pertaining to reservation of vacancies in favour of Sche-
duledCastes/Scheduled Tribes and other benefits admissible to diem 
are strictly complied with. He also submits· quarterly and Annual 
Reports. He also gives necessary assistance to the Commission for 
Scheduled Caste/Scheduled Tribe in the investigation of complaints 
received by the Comm;ssion. 

The teams deputed by the Holding Company to the tlubsidiary 
corporations ltave kept in view the recommendation of the Parlia-
mentary Committee and in their reports, the teams have Illgain point-
e~ out that the Liaison Officer should :nspect the mills and submit 
th~ ,inspection reports. 

In NTC (SM) Ltd., Bombay, the Liaison Officer of the subsidiary 
corporation invites all 'the Liaison Officers of the local based mill'S on 
every fourth Saturday of the month to explain the procedure relat-
ing io Scheduled Caste/Scheduled Tr~be matters in detail and speci~ 
fically on· the points on which the Liaison Officers of the mills are 
not ·clear. The holding company has also advised the subsidiary cor-
porations that there should be mutual exchan~e of ideas among the 
"taison Officers of the mills and the Liaison Officer of the Head 

lffice of the subsidiary corporation should meet periodically the 
.;iaison Officers of the mills. 

[Ministry of Commerce &- Supply (Department of Textiles) 
O.M. No. 22012/2/84-NTC dated 25-5-1985J 

KecommendaiiQD No. ·15 (Para No. 3.30) 

The Committee are unhappy to note that no clear-cut policy hall 
:I far been laid down for d:rect recruitment and promotion in the 

$ubsidiaries of National Textile Corporation although about 10 years 
have elapsed since ·these subsidiaries were incorporated. The Com-
mittee fail to understand how the Subsidiar:es can do ~uU justice tQ 
Scheduled Castes/Scheduled Tribes in the matter of recruitment 
and -promotion against reserved vacancies in' .the absence. of a~le/lr 
cut recruitment and promotion policy. The Commi.ttee.recommend 
that all the Subsidiaries should fix the quotas for direct recruitment 
and promotion in various categories- of posts and also frame rules 
and' regulations for the procedure to be followed in that re~rd. 
Whne framing the recruitment rules a saving clause may be includ-
ed 'as laid down in Department ot PerSonnel' and Administrative Re ... 
fonns O.M. ·No. 36011/9/7&.Estt. (SC) -dated 7-3-1978 to safeguard 
~e interests of Scheduled Castes and Scheduled Trtbes. The- Com-
mittee would like the Holding Company to evol~e a uniform poUey 
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for recruitment and promotion in aU the subsidiary corporationa. 
The Committee are cOIla!rned to note that in NTC (APKK&M) 
Lt~., ,tha promotion policy is still under fonnulation even though it 
was set up in 1974. 

Reply of Government 

The recommendations of the Parliamentary Comm:ttee on the. 
Welfare of Scheduled Castes/Scheduled Tribes has been brought ttt 
the notice of all Subsidiary Corporations [as laid down in Depllrt-
merit of Personnel and Administrative Reforms O. M. No. 36011/9/ 
76-Estt. (SC) dated 7-3-78] so that they may incorporate the saving. 
clause ("Nothing in these rules shall effect reservat~ons relexation, 
of age-limit and other concessions required to be provided for Sche-
duled Castes and Scheduled Tribes and other special categories .of· 
persons in accordan':'e with the orders issued by the Central GO\--
ernment from time to time in th~s regard") in their Recruitment 
and Promotion Rules to safeguard the inte~ests of Scheduled Castes!· 
Scheduled Tribes. This point has again been stressed In the reports of 
the teams deputed by the Holding Company to a11 subsidIary corpor-. 
ations for necessary action, 

:NTC (APKK&M) Ltd., Bangalore. has' framed its ~cru~tmel'1t 
and Promotion Rules. 

[Mtnistry of Commerce & Supply (Department of Textiles) 
O.M. No. 2201212/84-NTC dated 25-5-1985] 

Reeommendation No. 16 (Para No. 3.31) 

The Committee reel surprised that NTC (Maharashtra South} 
has been recruiting persons in Group 'A' and 'B' posts without ad-
vertising the posts. On the one hand it is argued that candidates 
with th~ requisite technical qualifications are not available fnt' fbi" 
Textile Mills but on the other bahd posts have been 'filled even 
witHOut adverti.ing them in the press. The Committee feel 'Uta· 
in the . light of the shortage of technical people it becomeS'll! the 
mote D~eelIsary to give wider publidty to the vacancies. This will 
also ensure larger number of applicati6ns from Scheduled Caste! 
Scheduled Tribe candidates to fill up the reserved vacancies. The 
Committee therefore, stress that all posts in Groups A and B to be 
fined by direct· recruitment should be given wide publicity in all 
tbe natl.onal dailies and also announced over the All India Radin. 
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Reply of Government 

The NTC(SM) Ltd., Bombay, has since iSiued exclusive adver-
tisement for Scheduled Caste/Scheduled Tribe persons in respect of 
various posts such as Chief Executive Officers of mills. Production 
Managers, Sales Managers, Spinning Masters, Accounts Officers, 
Cost Accountants, Stores Purchase Officers, Labour and Welfare 
Officers and Administrative Officers, NTC(MN) Ltd.,' Bombay bad 
al80 inserted exclusive advertisement for Scheduled Caste/Schedul-
ed TriT5e candidates for the posts of departmental Assistants, Junior 
As~stants, Senior Assistants in Spinning Weaving and Engineering 
Departments. NTC (WBAB&O) Ltd., Calcutta has also issued ex-
clusive advertisements for Scheduled Caste/Scheduled Tribe candi· 
dates for the posts of Production Manager, Weaving Master, Spinn-
ing Master, Dyeing and Processing Master, Engineers, Deputy Spinn-
ing Master. Deputy Weaving Master etc., NTC(TN&P) Ltd., Coimbn-
tore had also issued exclusive advertisement for persons belonging 
to St:-/ST communities to fill up the post of Security Officer. ARBtt. 
Weaving Master, Asstt. Spinning Master, Junior Sales Officers, 
Supervisors Electrical and Steno-typist. NTC (APKK&:M) Ltd., 
Bangalore had also issued exclusive advertisement for various post!!. 

The holding company has also advised the subsidiary corporations 
to send copll!S of advertisements to local Commissioner of Scheduled 
Caste/'Scheduled Tribe local SC/ST M.Ps/M.L.AB, all recognised 
SC/ST Welfare Associations, All India Radio, T.V., and Members of 
toe' Parliamentary Committee on the Welfare of Scheduled Castes 
and Scbeduled Tribes. 

[Ministry of Commerce & Supplv (Department of Textiles) 
O.M. No. 22012/2/84-NTC dated ~5-1985] 

Recommendation No. 1'7 (Para No. 2.32) 

The Committee are constrained to note that in NTC (WBA~O) 
Ltd., out of the total number of 44 candidates promoted in Group 
'A' aurinj:( the years 1980: 1981 and 1982 on1v one Scheduled Caste 
~Ilndidate was promoted in 1981. In Group'S'· 36·employees and in 
( .... roun cC' 7 em'Ol()vee~ were promoted but not a slnJr1e Scheduled 
C88tel'Scheduled Tr~be employee wa!l promoted durin'!' these tltt't't! .,- ,...,-~ 

years. 

The Committee, therefore. ur~ tlte NTC (WBABO) Ltrl.. t.o 
ensure that the orders on the reservation in promotions iS8Ued b,· 
tbe Department of Personnel and Administrative ReformslBureau 
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of P~blic Bnterp~s from time to time should be ristdly followed 
and liberal concessIons/relaxations given to Scheduled CutelSche 
duled Tribe employees at the time of' promotion 10 that the vacan-
cies r~erved for Scheduled Castes/Schec:iu*i Tribes are aetuslJy 
.1Uled III by them and the shortfalls are obliterated at tbe earliest. 

Reply of Government 

N.T.C. (WBAB&O) Ltd., ensures that the orders on the reserva-
tions in promotion issued by the Department· ot Personnel and Ad-
ministrative Reforms/Bureau of Public Enterprisel are strictly com-
plied with alongwith other !iberal concessiollM to Scheduled Cutel 
Scheduled Tribe employees at the time of promotion. 

[Ministry of Commerce & Supply (Department of TexUlea) 
O.M.. No. 22012/2/84-NTC dated ~1985] 

Comments of the Committee 

The eo.wmttee would like to know as to how many SC/ST .... p-
loyees were promoted in 1983 and 1984 in NTC (WBAB&O) Ltd., 
apinst the reserved vacancies in various JI'OGp8 of posta. 

Keconuneadation No. 18 (Pan No. 3.33) 

The Committee have been informed that a Deputy Chief Execu-
tive Officer w)lo belongs to Scheduled Caste community has been 
U80ciated with the Selection Committee for Group 'A' & 'B' ~ta. 
The same officer has also been included in the Selection Committee 
for Group 'C' & 'D' posts in respect of mills situated in and around 
Calcutta only. Action is being taken to include a repreMlltaUve 
from the respective offices of the Commissioner for Scheduled Cutel 
and Scheduled Tribes 'in the Selection Committee for Group C and D 
posts in respect of mills situated in Assam, Bihar and Oriua. 

'!'.De Committee recommend that an oftlcer belonging to Scheduled 
Caste/Scheduled Tribe community should invariably be included in 
all the Selection Committees as per Government order. on the subject. 

BeJrly of GoWl1llll_t 

An Oftlcer belonging to Scheduled Cute/Scheduled Tribe com-
munity IS beinl associated with the Selection Commtttee/Deput-
mental Promotion Committee for Group tA' " '8' posta. So tar u 
"c" " "J)' -Group of posts the same oftlcer belonging to Scheduled 
c.te7Sebeduled Tribe COJDmunity is al80 aNOCIated tor tile mllJI 
aituated in aDd around Calcutta. For the mm. Iltuated outlAde 
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~est Beng4ll, there is no Scheduled Caste/Scheduled Tribe Officer 
or a representative from the respective Commissioners office. NTe 
(WBAB&O) Ltd., Calcutta, will ensu,re that henceforth, representa-

tive from tne SchedUled Caste/Scheduled Tribe Commlssioners' 
Office is associated in the matters of recrultment outside We!o't 
Bengal Mills. 

[Mlnistry of Commerce & Supply (Department of Textiles) 
O.M. No. 22012/2/84-NTC dated 25-5-1985] 

Recommendation No. 19 (Para No. 3.45) 

Tne Committee note that as on 1.1.1983, in NTC (WBAB&O) Ltd., 
there is not a l:iingle '.::Icheduled Tribe in Group A and B posts while 
the representation of Scheduled Castes in these groups is quite negli-
gible. In Group C also, out of 1349 employees there are 14 Schedul-
ed Castes and only 1 Sche'duled Tribe. In Group D, out of 16707 
employees there are only 1714 Scheduled Castes and 102 Scheduled 
Tribes. There are huge shortfalls in all the Groups but particularly 
in Group D there is a shortfall of 1446 Scheduled Caste and 1045 
Scheduled Tribe employees. It has been stated that the shortfall in 
category A and B is due to dearth of personnel with requisite quali-
fications. In Group 'C' certain number of posts were filled up under 
the Die-in haroess Scheme of the Gove.rnment of India and they 
could get only 2 Scheduled Caste candidates in clerical position. The 
Committee have been further informed that an advertisement exclu-
sively for Scheduled Caste I Scheduled Tribe candidates was made in 
1983 for Group A and B posts. The Committee recommend that 
NTC (WBAB&O) Ltd., should make concerted efforts to w~pe out the 
shortfalls. 

RepJy of Government 

This is a factual statement NTC (WBAB&O) Ltd., Calcutta, un-
dertakes to make concerted effort to overcome the 'Shortfall. 

[Mlnistry of Commerce & Supply (Department of Textiles) 
O.M. No. 22012/2/84-NTC dated 25-5-1985] 

Recommendation No. 21 (Para No. 3.47) 

The Committee feel that the Government orders on reservation in 
services have not been implemented at any stage in right earnest and 
adequate attention has not been paid to improve the ,situation. 'In 
view of the poor representation of Scheduled Castes/Scheduled Tribes 
in NTC (WBAB&O) Ltd., the Committee recommend that special 
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recruitment should be held to recruit Scheduled Caste/Scehduled. 
'J.'nbe candidates With a view to c.1ear the bacldog. 'Ine ComIm~ 
~ l&eed. bUd.!y point out that in oreler to Wipe out tbe abortlau. 50 
~r cent of the fresh vacancies can be tllied by Scbeduled. C':'tel 
~hec:1uled 'fribe candidates. 

'fne Committee also suggest that while reaUiiing Scheduleo. 
l:as~el:SChe<1uJ.ed 'J.'doe candidates, necessary relaxations shoUld be 
kept In view and candldates who ate eligIble for appointment with 
relaxed standards sLoulCl not be rejected on ttimsy grounds. 

Keply of Government 

'l'be Parliamentary Committee's recommendatIon that 50 pet" cabt 
of lresh vacancies Should be filled by SCIS'f candidates to Wipe out 
lone sno,rdaUs has been brought to the notice of the subsidiary cor· 
poratlons in the reports of tne teams deputed. to tne subsidiary cor-
poratlons. 

NTC (WBAB&o) Ltd., Calcutta has been asked to make neceuary 
efforts in making good the shortfall in recruitment of SCIST com 
munities. 

The subsidiary corporations have been advised not only to fill up 
,50 per cent of the vacancies to wipe out the shGl'tfall but abo tG 
ke~p in view necessary relaxations 10r SCjST candidates 80 that 
the candidates who are eligible for appointment with relaxed ataD.o 
dards are not rejected on rum.y grounds . 

. , The subsidiary corporations have further been advised that at 
the time ot recruitment of "Casual Workers''' andlor any other cate-
gory il~o, the reservation orders in favour Of SC1ST' cOmmunities 
should be enforced at the time of induction itself. 

'[Ministry. of Commerce-" Supply (Department of Text1lea) 
O.M. No. 22012/2/84-NTC ~ted 2!)-5-19851 

Recommendation No. Z2 (Para No. 3.48) 

The Committee delire that copies of advertisements lhou14 ala 
be sent to the local Scheduled Castes I Scheduled Tribes MP. and MLAa 
ai well as to the Members of the Committee on the Welfare of Selle-
dUled Castes and Scheduled Tribes so that they can usilt in spanIOl" 
ing suitable Schedueld Castes!Scheduled Tribes candidates to ftU u.. 
reserved vacancies. 
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Reply of GovernmeDt 

The subsidiary corporations have been advised to send copies of 
advertisements to Commissioner of SCIST, local SCiST MPsIMLAs, 
aU recognised SC'ST Welfare Associations besides All India Radio . . , 
TV and Members of the Parliamentary Committee on the Welfare 
of SCs and STs. 

[Ministry of Commerce & Supply (Department of Textiles) 
O.M. No. 2201212/84-NTC dated 25-5-1985] 

RecommeDdation No. 23 (para No. 3.49) 
The Committee feel unhappy that until it was pointed out by 

Study Group of the Committee during its visit to Calcutta in June-
July, 1983, there was no p.ractice to obtain declarations from the 
employees that they belong to Shceduled Caste I Scheduled Tribe com-
munity before appointing them against the reserved vacancies. The 
Committee recommend that NTC (Holding Company) should issue 
instructions to all its subsidiaries that claims of Scheduled Castel 
Scheduled Tribe candidates should invariably be verified from 
the certificates issued by the competent authority at the time 
of their appointment so that corrected figures about their 
representation are available. There should be a regular system 
of ve.rification whether or not a candidate belongs to Sche-
duled Caste\Scheduled Tribe community and in case the declaration 
of the candidate is found to be untrue, his 'Service should be terminat-
ed and disciplinary action taken against him. 

lHply of Government 

The subSidiary corporations have alrady been advised to obtain 
caste certificates in the presc,ribed form from the employees who are 
claiming the facilities granted to SqST communities. The work re-
lating to the verification of caste certificates is in progress in all 
subsidiary corporations and in one subsidiary corporation, the wo,rk 
has been completed. 

[Ministry of Commerce & Supply (Department of Textiles} 
O.M. No. 22012/2184-NTC dated 25-5-11#85J 

BeeOllUlleJ1ciation No. 26 (Para No .• 3.61) 

The Committee note that prior' to nationalisation of mills, no 
records about the employees belonging to Scheduled CasteslSche-
duled Tribes were maintained in the National Textile Corporation 
Ltd. The Committee have been info.rmed that the practices of ob-
taining caste certificates from the candidates has started only after 
the take over of sick mills by Government but some 
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people have been indentified as Scheduled Castes baaed on their 
.~. ~ re~re&elltatives ol NTC (Holding Company) Ltd., ad-
mitted that this nught not be a scientific way of doing this. 

The Committee recommend that the National Textile Corpora-
tion Ltd. should not depend upon the surname for identification of 
caste of an employee, but it mould be verified from tbe -=hoo1 certi-
ficates or the caste certificates issued by the competent authority in 
order to ensure that benefit of reservations go only to the genuine 
Scheduled Castel Scheduled Tribe employees. 

Reply of Government 

The subsidiary corporations have already been advised to obtain 
caste certificates in the prescribed fonn from the employees who 
are claiming the facilities granted to SCIST conmmunities. The 
work relating to the verification of caste certifteatea is In progrflSl in 
all . subsidiary corporations and in one subsidiary corporation, the 
work has been completed. 

[Ministry of Commerce '& Supply (Department of Textiles) O.K. No. 
22012j2J84-NTC dated 25.5.1985] 

Recommendation No. Z7 (Para No. 1.84) 

The Committee learnt during their on the spot stUdy to variou8 
places that the subsidiary corporations of NTC had not been main-
taining proper records of their Badli workers and they did not know 
about the exact number of Scheduled Castes and Scheduled TrlbeI 
among the Badli workers. The subsidiary corporatioll8 have allo 
not been follOwing the reservations in favour of Scheduled Cutesj 
Scheduled Tribes while recruiting Badli workers and 8110 at the 
time of their regu1arisation as it is done on chl"Onological batts. 
During the course of evidence, when the ComD)ittee pointed out that 
Agreement! with the unions should not stand in the way ofimple-
menting "Government orders on reservations, the Secretary, Minis-
try of Commerce (Deptt. of Textiles) promt.ed to examine the 
matter and implement it to the last degree pollible. He, howewr, 
felt that the matter will have to be examined in the eontext of a 
unifonn polley for aU the subsidiaries. 

The Committee recommend that in all the aubaldfary corporatlou 
reservation in favour of Scheduled Castes and Scheduled TrI_ 
should be enforced at the initial stage of recruitment of BadU worker. 
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to obviate any difficulty to get requisite number of Scheduled Castes 
ana &nedwe<i '1'rlbea to fiJl the reserved quota at the time of re-
gularisation of the Badlies. 

llcply of Government 

The recommendation of the Committee has been communlcated to 
. NTC and Its sUbsidiary corporations for appropJ'iate action. 

[Ministry of Commerce &. Supply (Department of Textiles) O.M. No. 
2201212.I84-NTC dated 25.5.19851 

Recommendation No. 28 (Para No. 3.85) 

The Committee also recommend that in order to ascertain the 
exact number of Scheduled Castes and Scheduled Tribes among the 
Badli workers at present, the claIms of persons of their being a mem-
ber of Scheduled Caste I Scheduled Tribe community should be verified 
on the basis of the caste certificate issued by the competent authority. 

Reply of Government 

The subsidiary corpo.rations have been advised to obtain caste cer-
tificates in the prescribed proforma from competent authorities and 
update the information. 

[Ministry of Commlirce& Supply (Department of Textiles) O.M. No. 
2201212184-NTC dated 25.5.19850] 

Recommendation No. 29 (Para No. 3.86) 

The Committee note that in Maharashtra under the Compulsory 
Notification of Vacancies Rules the ind~nt for getting Badli labour 
has to be placed with de-casualisation office, who have not introduc-
ed any system of providing reservation for SCjST in Badli labour. 

The Committee recommend that the Central Ministry of Labour 
should take up this matter with the_Government of ].1aharashtra so 
that the reservation policy of Government of India can be im-
plemented without hinderance in all the NTC mills located in Maha-
rashtra. It should be made clear to Government of Maharashtra 
that unless sufficient number of SCslSTs are inducted as Badli labour 
tn textile mills, it will not be possible to implement the reservatiOD 
effectively at the time of regularising them as permanent employees. 
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R"I"y of Government 

The MWiat.ry of Labour we;e ~~ested and they have taken up 
this. issue with the Government of Maharashtra. 

'NTC (8M) Ltd., Bombay, has already taken up the matter with the 
Secretary to Government of Maharashtra, Industries and Labour De-
partment and Commissioner of Labour, Bombay. The two subls.idiary 
corporations in Bombay are pursuing the matter with the State Go-
ve.."nment of Maharashtra. 

[Ministry of Commerce ;& Supply (Department of Textiles) O.M. No. 
22012r2j84-NTC dated 25.5.1966], 

Comments of the Committee 

The Committee would like to be apprised of the flnal decision in 
the matter. 

Recommendation No. 31 (,Para No. 3.98) 

The Committee have been informed that in NTC (MM) promotion 
rosters were not prepared and the recruitment rosters prepared in 
1977 had over a period of time deteriorated in condition in some 
mills as these were no~ properly bound. Further, only one roster 
was being maintained fur all Group and not separately for A, B, C 
and D (Sweepers). Also there were few over writings due 
to lack of clear understanding of the instruction GroupwiM rnsters 
were reconstructed in 1982 from old records wherever it became ne-
cessary so as to bring conformity with the requirement of instruc-
tions. 

The Committee feel unhappy that proper attention had not been 
paid to. Government instructions about the proper maintenance of 
rosters. 

The Committee attach great importance to the proper mainte-
nanee of the rosters, as in their view, roster. are the only mechaaWn 
through which the representation of Scheduled Castei and Sch4!dul-
ed Tri~ in services can be watched. . 

The Committee recommend that the position about the mainten-
ance of rosters should be reviewed In all subsidiary corpo1'ation. and 
NTC (Holdi!)g Company) ~ould ensure ,tllat the. st~.en~. with 
this work is weil conversant with the orderslInsfruetion. ia~by 



Government from time to time for the proper maintenance of .l"OS-
ters. If necessary, a training pro&ramme may be devised for the 
staff who are responsible for the maintenance of r08te.rs. The Com-
mittee further recommend that the· roster. maintained by all the 
Subsidiary Corporations of NTC should be checked periodically, at 
leaat twice a year, and discrepancies noticed in their maintenance 
should be rectified immediately. 

Kepl~' of Government 

The NTC (Holding Company) has already advised all subsidiary 
corporations and authorities of the managed mills to maintain pro-
per rosters separately for direct recruitment and promotion group 
Wise and post wise in accordance with the rules. The subsidiary 
corporations have also been advised to .review and check the rosters 
regularly atleast twice in a year and discrepancies should be rectified. 
!I'he subSidiary corporations have also been further advised that the 
Liaison Oftice.r SC 1ST Of the Headquarters of the subsidiary corpora-
tions should al-so prepare an inspection report for the ins~ions 
carried out by him in oftices, mills, etc. and the same sh~uld be 
subject issued by the Government from time to time. 

The subsidiary corporations have further been advised to· impart 
necessary training to the officers and staff entrusted with this work 
with the assistance of the office of the Commissioner for SC/ST so 
that they would be conversant with the orderslinstructions on the 
aubject ~ued by the Government from time to time. 

[Ministry of Commerce & Supply (Department of Textiles) 0.14. No. 
2201212184-NTC dated 25.5.19861 

Recommendation No. 32 (Para No. 45) 

The Comntittee note that in NTC (WBAB&O) Ltd., Calcutta, 
there is an inplant trainine scheme for giving training to the emp-
loyees. Oftlcers of National Textile Corporation Limited are also 
sent to NTC Staff College, Coimbatore and to foreiin countries for 
training. The Committee recommend that preference should be given 
tID SC/ST oft\cers for various training programmes both inside the 
~untry and abroad ao as to expose them to modem methods 0' 
management and technololY and .thereby equip th'!m to occupy 
hiaher executive posts in National TextUe Corporation. 
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Reply of GoVel'DIIlebt 

In NTC (WBAB&O) Ltd., Calcutta, an inplant training !Cheme 
is invogue and arrangements are being made for extending this 
facility even to 'D' category of employees. . 

In the reports of the teams deputed to the subsidiary corpora-
tiOIll, the neceuity to sponsor SC/ST candidates for training halt 
been pointed out. Copies of the reports have been sent to the subsi. 
diary corporations for compliance. 

[Ministry of Commerce & Supply (Department of Textiles) 
O. M. No. 22012/2/84-NTC dated 25-5-1985] 

Reeommendation No. 33 (Para No. C.,) 

In the Apprentices Act, 1961. it has been provided that in' every 
designated trade, training places shall be reserved by the employer 
for the SCslSTs. The Ministry of Labour have vide their O.M. No. 
DGET-2(5) 180-AP, dated 28-5-1980, iuued instructions that 50% nf 
the direct recruitment vacancies should be filled by trained appren-
tices. 

The Committee are unhappy to note that out of 59 apprentices 
engaged by the NTC (WBAB&O) Ltd., Calcutta, during the years 
1980, 1981 and 1982 only 3 belonged to SC/ST. The Commlttpe need 
hardly stress that unless a large number of SC:t/STs are taken as 
apprentices arid subsequently absorbed in the service. of NatlonMl 
Textile Corporation Ltd., and its subsidiaries, the backlog cannot be 
deared in the near future. The Committee, therefore, recommend 
that a larger number of SCsiSTs should be engaged as apprentices 
and they should be given preference for absorption after they are 
declared succ..tul. 

Reply of Government 

The subsidiary corporations have been intimated the recommen-
dations of the Committee and have been advised to take neCflwary 
action to implement the recommendation. 

[Ministry of Commeree & Supply (Department of Textiles) 
O. M. No. 22012/2!84-NTC dated 25-5-19R5] 

RecommeHatton No. 35 (Para No. 4.t$) 

The Committee alto suggest that National T~xttle Corporations 
Ltd .. and its Subsidiary Corporations should explore the J)C*lbfllty 
of constructing more quarters for their empl~ with the ... Is-
tance of HUDCO and State Housing Boards. 



ltel)Jy. of Governm(lnt 

The recommendation of the Parliamentary Committee on the 
Welfare of SCjST has been brought to the notice of the subsidiary 
corpomtlons to explore the possibility of constructing mOre quarters 
for employees with the assistance of HUneO and State Housing 
Boards. 

[Ministry of Commerce & Supply (Department of Textiles) 
O. M. No. 22012/2/84-NTC dated 25-5-1985] 

Recommendation No. 36 (Para No. 4.21) 

The Committee note that there is a ·Scheduled Caste/Scheduled 
Tribe Cell in the Subsidiary Head Office of NTC (WBAB&O) Ltd. 
under the direct control of the Liaison Officer. Grievances received 
from Scheduled Caste/Scheduled Tribe employees are dealt with by 
the Cell, A complaint/representation register is maintained in the 
Cell and cnecked periodically by the Liaison Officer to ensure propp.r 
redressal of grievances of Scheduled Caste/Scheduled Tribe emp-
loyees. 

The Chairman, NTC (C) Ltd., has agreed during ev!dence. that 
there should be proper system to record the grievances of Scheduled 
Caste/Scheduled Tribe employees and to i~vestigate them after ob-
taining comments from the Subsidiary. concerned. He also assured 
the Committee to introduce a system for redressal of grievances of 
Scheduled CastefScheduled Tribe employees. The Committ+'e trust 
that NTC (Holding Company) will issue necessary instructions in 
this regard. The Committee would like to b~ apprised of the action 
taken in the matter. The Committee suggest that in all the subsi-
dlarv corporations of NTC complaint registers' should be checked by 
the con'Cerned Liaison Officer and a periodical report on disposal of 
complaints should be submitted to Chairman-and Managing Dlrec-
tor of the Subsidiary to ensure that complaints/representations 
received ftom Scheduled CasteslScheduled Tribes employees' are -dis-
posed of promptly and judiciously. . 

Reply of GovernmeDt . .. '~ 

The NTC (WBAB&O) Ltd., Calcutta, has set up a Grievance 
Committee consisting of the following members;-

(1) Director (personnel & Administration), 
(2) Director (FInance), 
(3) Shri Saral Deb, Nominee Director; 
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(4) Shri D. N. Nandy, General Manager (Sales); 
(5) Shri K. N. BanerjM, Manager (Personnel) Convent'f. 

In additional to above it is maintaining a file containing lill the 
complaintaand representations from the SC/ST employees, and also 
maintaining Grievance Register and instruction on the subiect have 
been communicated to all the units for compliance. The subsidiary 
corporations have been advised to set up Grievance Cell/Committee 
besides maintaining separate grievance register. In the reports of the 
teams deputed to the subsidiary corporations, it has also been pointed 
out that an officer belonging to SC/ST communities may b!' as.<;odat-
ed with the Grievance Cell/Committee. 

[Ministry of Commerce & Supply (Department of Textiles) 
O. M. No. 22012/2/84-NTC dated 25-5-1985] 

Beeommendation No. 37 (Para No. 4.32) 

The Committee note that NTC (WBAB&O) Ltd., ha;; inb'oduced 
a scholarship scheme w.e.f. 1-1-1983 under which four scholarships ot 
Rs. 300/- each per month will be awarded to four deserving students 
of Textile Technology institutes in West Bengal after they su('cess-
fully complete first year of their study. The Committee find that 
only one Scheduled Caste student has been granted the scholarship 
so far under this scheme. The Committee recommend that the 
scheme should not be confined to West Bengal only but it should be 
extended to other State covered by the Subsidiary. 

Reply of Government 
NTC (WBAB&O) Ltd., Calcutta, is extending scholanhip Ichem. 

to other states covered by the Subsidiary for compliance. 
The NTC (MN) Ltd .. Bombay and NTC (MP) Ltd., Indore, have 

also introduced scholarship scheme. 
[Ministry of Commerce & Supply (Department of Textiles) 

O. M. No. 22012/2/84-NTC dated 25-5-1985] 

RecoDUllelldatioD No. 38 (Para No. 4.32) 

In NTC (APKK&M) Ltd. there is another scheme of awarding 
scholarship @ Rs. 500/- per year to the children of the employees. 
During the years 198()..81 to 1982-83 out of 184 scholarships ~ranted 
to the Children of employees 16 scholarships have been given to the 
children of scheduled Caste/&-heduled'l'ribe employees, which 
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comes to about 8.50%. The percentage of Scheduled Caste and Sche-
duled Tribe population both in Andhra Pradesh and Karnataka is 
13 and 5 respectively, while in Keraia it is 9 per cent and 5 per cent 
respectively. The Committee recommend that NTC (APKK&M) 
Ltd., shoUld ensure that the Scholarships awarded to the children of 
Scheduled Castes/Scheduled Tribes employees are in proportion to 
their population in the State concerned. 

Reply of Government 

The Recommendation of the Parliamentary Committee has been 
noted. NTC (APKK&M) Ltd. has advised all its units that every 
year out of 5 Scholarships given to the employees Children, one 
each should be earmarked for SC/ST employees children. 

[Ministry of Commerce & Supply (Department of Textiles) 
O. M. No. 22012/2/84-NTC dated 25-5-1985] 

Recommendation No. 39 (Para No. 4.33) 

The Committee note that NTC (WBAB&O) Ltd. propose to set up 
more retail shops in rural areas and there is a proposal to supply 
cloth worth Rs. 3000/- to any SC/ST person who may be interested 
to engage himself. in this trade. The amount will be treated as loan 
and realisation would be made after sale of the cloth. The Commit-
tee feel 'Surprised that no application has so far been recc~veo from 
SC 1ST persons under this scheme. When the Committee suggested 
that the amount of Rs. 3000/- was not enough to deal in cloth. the 
Secretary (Textiles) promised to look into the matter. The Com-
mittee reeommend that in order to make thil scheme successful. the 
amount of loan for purchase of cloth should be increased to 
Rs. 5000/-

Reply of Government 

NTC (WBAB&O) Ltd., Calcutta has since enhanced the limit of 
ndvance from Rs. 3000/- to Rs. 5000/- per person belonging to SCIST 
communities to facilitate them to work as cloth dealers of the subsi-
diary corporation. As the scheme has been a non Rtnrter NTC 
(holding Company) has been asked to review the working of the 
scheme. 

[Ministry of Commerce " Supply (Department of Textiles) 
O. M. No. 22012/2!84-NTC dated 25-5-198f11 
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CommeDts of the Committee 

The Committee should be apprised of the result of revi~w carried 
out by the NTC (Holding Company). 

Recommendation No. 40 (Para No. 4.34) 

The Committee also recommend that various welfare schemes 
introduced by the Subsidiaries of NTC which aim at improving the 
socio-economic conditions of Schedules Caste/Schedulaa Tribes 
should be widely publicised so that maximum number of persons 
belonging to these communities can take advantage of them. 

Reply of Government 

We had communicated the recommendation of the Pnrliamentary 
Committee to all Subsidiary Corporations and respective authorities 
of the managed mills to take necessary action and give wide publi-
city for various Welfare Schemes already introduced for lmprovin~ 
the socio-economic conditions of employees belonging to SC /ST 
Communities. 

[Ministry of Commerce & Supply (Department of Textiles) 
O. M. No. 22012/2/84-NTC dated 25-5-19851 



CHAPTER m 
.RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMIT-
TEE DO NOT DESIRE TO PURSUE IN VIEW OF THE GOVERN-

MENT REPLIES 

Recommendation No. 9 (Para No. 2.26) 

The Committee are constrained to note that the representation of 
Scheduled Castes in Group A, Band C posts is not up to the mark 
and the representation of Scheduled Tribes in Group A is nil and 
their representation is quite insignificant in Group Band C posts. 
The Committee are of the opinion that no serious efforts have so far 
been made by the NTC (HC) Ltd. to make good the shortfalls in 
Group A&B posts. The committee have been informed during evi-
dence that the Corporation has recently started Management Trainee 
Scheme and in that connection 200 appFcations from Scheduled 
Castel Scheduled Tribe candidates have been received. The Com-
mitt'.!e recommend that the NTC (HC) Ltd. should clear the entire 
backlog in Group A and B posts by appointing ma~imum number 
of Scheduled Caste/Scheduled Tribe candidates undQr the Manage-
ment Trainee Scheme. The Committe,? trust that as assured by the 
Secretary. Textiles during the course of evidence, the Corporation 
will not stick to the prescribed percentages of reservation but will 
fBI the quota to the maximum. 

Reply of Government 

In connection with the recruitment of Management trainees for 
'1ubsidiary corporations under various discipline interviews have 
already been conducted at New Delhi. Bombay and Calcutta. Out 
of the interviews conducted in the three Zones, 56 candidates have 
been selected of whom 13 candidates belong to Scheduled Caste 
community. two belong to Scheduled Tribe community and 41 belong 
to other communities. 

The interview for the Southern Zone is yet to be he]d at Banga-
lore an .. the Parliamentary Committee's recommendationc; will b'.! 
kept in view while selecting candidates in the Southern Zone also. 

[Ministry of Commerce & Supply (Department of Textiles) 
O. M. No. 22012/2f84-NTC dated 25-5-19S.~1 
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Recommendation No. 20 (Para No. 3.ta) 

The Committee were informed that during the periOd 1-1-1977 
to 1-1-1983 only 15 personnel were recruited in Group 'D'. But on 

comparing the staff strength in Group D as on 1-1-1977 and 1-1-1983 
it transpirf'S that there is an increase of 99 employees in Group D: 
This leads the Committee to only one conclusion that in NTC 

(WBAB&O) Ltd., proper records are not being maintained and no 
ground has been prepared so far to implement the reservation 
palicy. 

Reply of Govemm..,.t 

15 persons in'})' category were recruited during the period from 
1-1-1977 to 1-1-1983 and not 99. 59 were recruited in category 'C. 
during the period from 1-1-1977 to 1-1-1983 and they were not in 'D' 
group. Break up of 59 were as follows:-
Jr. '}"chnical A.a! ... 

Su~rvilOr (L'\bour Wdfal'<) 

S.O.C. Supc.rvisor 

Welfa." Oilier r 

Clerk 

Sl8 

9 .. 
I' (Includes I from SO) 

59 

It may also be stated that NTC (WBAB & 0) Ltd. Calcutta, ia 
maintaining proper records and the reservation policy is also imple-
mented. 

[Ministry of Commerce & Supply (Department of Textiles) O.M. 
No. 2201212184-NTC dated 25-5-1985]. 

Reeommendatioa No. U (Para No. 3.5') 

'the Committee feel unhappy about the poor representation of 
S8s/STs in Group A and B posts in all subsidiaries and heavy ahort-
falls in Group C and D posts in a majority of the subsidiary corpora-
tions. The Committee are informed that a decision has been taken 
to instruct al1 the mills to reserve 50 per cent of the poata for SCsi 
STs till the backlog is cleared as per the auggestion of the Study 
Group of the Committee made during its visit to Bangalore in June-
July, 1983. The Committee hope that thae inltruc:tion. will not 
remain OD paper only but will be implemented in letter and spirit 
so that shortfall of SCs/STs in. various categories of posts are wiped 
out In aU SUbsidiaries of National Textile Corporation UmJted In 
the sbortest possible time. 
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Reply of Governm=t 

For posts filled up by direct recruitment on All-India basis by 
mean!'! of open competitive tests, ihe percentage reserved for SC 
candidates ie; 15 and for ST candidates, it is 71. For direct recruit-
ment on All-India basis, otherwise than open competitive test, the 
percentage reserved for SC is 16-213 and far ST, the percenta'ge is 71. 
These reservations are under 40 point roster. 

For groups C and D posts, the roster is 100 point. The percent-
age of reservation in the 100 pOint rosters, varies from State to State, 
both in respect of SC candidates and ST candidates. In the case of 
SC candidates, the percentage varies from 6 to 25 depending upon 
the lo('ation of the mill. Likewise in respect of ST candidates, the 
percentage varies from 5 to 23 depending upon the location of the 
mills. 

The management of the mills had been taken over along with 
the peorsons working in the mills when the reservation policy was 
not applicable and, therefore, there was shortfall in all groups of 
posts and particularly in groups A and B posts. However, after 
nationalisation, improvements started taking place. 

The employment position in respect of all the nine subsidiary 
corporations as on 31-3-1984 (the verification of caste certificates is 
in progress) is given below:-

Tot,,' sa ~~~ge S,T. ~,~ '-gt" 

---'~- -~------ --'-~--. -.. _-,----
Group-A 1393 17 1'112 6 0'43 

Group B ~193 38 I' 73 11 0'37 

Group· C 63550 81Gg 111,86 1585 2'49 

G,'ouP D 1116261 28432 22'52 1I405 1'9 1 

Group -D(S) 807 716 80'711 II o· 25 

From the above, it will be observed that the shortfall is mainly 
in Groups A and B posts and in groups C and D posts, the shortfall 
is not significant. The subsidiary corporations have been advised 
to implement the orders and to clear their respective backlog. 

[Ministry of Commerce & Supply (Department of Textiles) O.M. 
No. 2201212184-NTC dated 25-5-1985]. 
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BeeolDDlenclation No. as (Para No. 3.10) 

The Co~ttee are concerned to note that there have been repea-
:ed changes m. the figures supplied to the Committee regarding the 
',::,ta1I strength m various subs:diaries of National Textile Corporation 
Ltd The representative of National Textile Corporation Ltd. 
stated during evidence that the figures furnished earlier 
reflected the position as indicated by the Textile Mills and the Hgurell 
given later were based on the Holdin,& Company figures. This only 
shows the casual manner in which the information has been compiled 
for furnishing replies to the Committee's questionnaire, 

The Committee further regret to note that in the preliminary 
material supplies to the Committee the total number of employees in 
category 'C' in NTC (MN) as on 1-1-83 were stated to be 3061 (He 
Appendix V) while in a subsequent statement supplied to the Com-
mittee these figures were revised and shown as 22149. The Com-
mittee found that the total number of employees in NTC (MN) as on 
31-12-82 (as on 1-1-83) were shown as 19688 in the inspection Report 
of December, 1983 (see Appendix I ) prepared by the sta1f working In 
'Schedwed ·CastelScheduled Tribe Cell of NTC (Holding Company). 
Similar was the position with regard to NTC (UP), where difl'erent 
figures relating to total number of employees in different groups and 
the number of Scheduled Castes/Scheduled Tribes among them have 
been supplied to the Committee in the preliminary material and in 
post-evidence replies. It may be pointed out that supplying of wrong 
information amounts to misleading a Parliamentary Committee. The 
Committee, therefore, stress that correct statistics should be maintain-
ed by all the Subsidiaries so that information supplied to the Com-
mittee is factually correct. The Committee would also like the MiniS-
try of Commerce (Department of Textiles) to investigate 88 to why 
difterent figures have been supplied to the Committee on difterent 
OCCasions. 

Reply of Government 

At the time of incorporation of the subsidiary corporatioDJ, the 
m1Us were not maintaining records of the total number of SC/ST 
employees and no do::umentary proof was available. H.owever, after 
1976, the mills appeared to have compiled the information on check-
ing up with employees about their caste orally. 

2. Due to the text~le strike during 1982, 6 units located in Bombay 
under NTC (MN) Ltd., Bombay were closed. The NTC(MN) Ltd.. 
Bombay therefore, furnished information about employment 88 on 
1-1-1983 in respect of the 5 upcountry mills in which the total number 
of employees in Group-C was 3031, but due to typographical error, 
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it has been shown as 3061. This information was furnished to the 
Parliamentary Committee. The Parliamentary Committee on the 
Welfare of SqST adjourned the evidence to 30th and 31st January, 
1984. During this evidence, the NTC (MN) Ltd., Bombay, furnished 
information for all the 11 mills under it. According to this infor-
mation as on 1-1-1983, there were 22,149 employees under Group.C 
which is the correct figure. 

3. The information furnished to the team of the Holding Com-
pany by NTC (MN) Ltd., Bombay, at the t!me of inspection durirrg 
December, 1983 was 19,688 in Group-C which represented the position 
as on 30th September, 1983 and not as on 31st December, 1982 (as 
on 1-1-1983). Hence, the verification has revealed that the difference 
in figures is explained by the fact that 22,149 was the correct flgures 
as on 1-1-1983 and this changed to 19,688 only because the date of 
reckoning was changed to 30-9-1983. 

4. In so far as NTC(UP) Ltd., Kanpur, was concerned, one state-
ment included the figures of 2 managed mills, besides nationalised. 
mills. However, since the reservation orders were not applicable to 
managed mills, at that point of time (these orders have now been 
made applicable effective from 7-11-1984 in managed mills for new 
entrants), the figures in respe::t of NTC(UP) Ltd., Kanpur, as far as 
its 5 nationalised mills are concerned, were furnished. Lok Sabha 
Secretariat, vide their letter no 517ISCTCj83 dated 18-2-1984 de!lired 
correction of either grammatical errors or such other patent errors as 
incorrect figures etc. NTC(UP) Ltd., Kanpur, after rechecking reques-
ted correction of 2 figures in its letter dated 6-3-1984 addresed to the 
'.egislative Committee Oflieer, Lok Sabha Secretariat, New Delhi . 
• ne figures have further been verified by the Subsidiary Corporation 
and confirmed to be as follows:-

51. Category of 1'otal No. of 
No. POIU ('mploy~s 

No. of S.C. No. of S.T. 

Group-A &.I 

II Group-B 101 

S Group-C 
589 1 -

3 

.. Group-D 7570 

5 Group-D(S) 115 

--..----------_._--_ ..... -----
-[natead of 6891 it II 58g •. 

"IIl'tead of 11I04, it i. 1264. 
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5. The Holding Company has already advised all subsidiary cor-
porations to verify the claims of employees by obtaining caste certifi-
cates in the prescribed proforma from the competent authorities so 
that the correct information would be available. 

[Ministry of Commerce & Supply (Department of TextUet) 
O. M. No. 22012/2/84-NTC dated 25-5-1985] 

Recommendation No. :u (Pan No. 4.14) 

The Committee are unhappy to note that there is no reservation in 
t11e allotment of residential accommodation to Scheduled CasteR and 
Scheduled Tribes in NTC (WBAB&O) Ltd. and NTC (APKK&M) 
Ltd. out of 2649 quarters in various mills of NTC (WBAB&O) only 
129 have been alotted to Scheduled Caste and S::heduled Tribe £mY' 

loyees. Sim~larly out of 176 quarters only 15 have allotted to Sche-
duled Castes and Scheduled Tribes by the NTC (APKK"M) Ltd. 

The Committee recommend that as per instructions of the Mints-
try of Works and Housing atIeast 10 per cent quarters should be 
reserved for Scheduled Caste and Scheduled Tribe employees by aU 
the subsidiary corporations of National Textile Corporation Ltd. 

RepJy of Government 

At present NTC (WBAB&O) Ltd., has not taken up any new cons-
truction for hous~ng due to financial stringency. In Orissa Cotton 
Mills the matter of housing construction for workers has been taken 
up with HUOCO. 

In NTC (APKK&M) Ltd., Bangalore as on 7-2-1984 there were 
1680 houses of which 227 were allotted to persons belonging to Sche-
duled Caste communities and 42 houses were allotted to penons be-
longing to Scheduled Tribe communities. It will be observed that in 
NTC (APKk&M) Ltd., Bangalore about 16 per cent of available resi-
dential accommodation has been allotted to persons belonging to 
SC I ST communities. 

We have also advised the subsidiary corporations to ke8!' in view 
that as and when the residential at'conunodation became vacant or 
new quarters are constructed at least 10 per cent of the new allot-
ment are made to persons belonging to SC 1ST communltlea. 

[Ministry or Commerce " Supply (Department of Tu:ttlel) 
O. M .. No. 22012/2/84-NTC dated 25-5-1985] 



CHAPTER IV 

RECOMMENDATIONS10BSERVATIONS IN RESPECT OF 
WHICH REPLIES OF GOVERNMENT JIA VE NOT BEEN 

ACCEPTED BY THE COMMITTEE AND WHICH 
REQUIRE ~ITERATION 

Recommendation No. 3 (Para No. 1.22) 

The Committee note that a Director in the Ministry of Commerce 
(D~rtment of Textile) has been nominated as Liaison Ofticer to 
look after the implemen~ation of reservation orders in favour of 
Scheduled Castes and Scheduled Tribes and other facilitieslconces-
sions available to them. The Committee were informed during evi-
dence that E-III Section in the Ministry consisting of a Section Officer 
and a few assistants look after the personnel matters in general. One 
person in that Section has been entrusted with the work relating to 
Scheduled Castes and Scheduled Tribes. There is no separate Cell in 
the Ministry to assist the Liaison Officer to discharge his duties effecti-
vely in so ~ar as implementation of reservation policy is concerned. 

The Committee fail to understand how one person can do full 
justice to the work relating to proper representation of Scheduled 
CasteslScheduled Tribes in service of all the nine subsidiaries of Na-
tional Textile Corporation and other public sector undertakings which 
are under the administrative control of the Ministry. 

The Committee are concerned to note that Department of Tex-
tile had carried out an analysis in 1982 and had come to the conclu-
sion that vacancies reserved for Scheduled CasteslScheduled Tribes 
were not properly utilised, particularly in National Textile Corpora-
tion. This only shows that adequate arrangements do not exist in the 
Ministry to watch the proper implementation of reservation orders in 
public sector undertakings under its control. 

The Committee recommend that as per standing instructions laid 
down in O.M. No. 27122 1 68-Est. (SCT) dated 19-4-1969, a separate· 
cell with adequate staff should be set up immediately in the Ministry 
of Commerce (Department of Te~tiles) which should function under 

34 



36 

the direct control of the Liaison Officer of the Ministry. 'Ibis cell 
should keep a close watch on the implementation of reservation orders 
in the Ministry as well as in the public sector ulldertakings and other 
offices under its administrative control. 

Reply of Government 

The existing arrangements for effective implementation of the 
orders regarding the recruitment of SCsjSTs in the Ministry and Pub-
lic Sector Undertakings was considered in detail at the level of Sec-
retary (Textiles). In order to have more effective supervision of this 
important item of work, it was decided to have a Liaison Officer to 
look after the Liaison work with regard to SCs and STs in the pub-
lic sector undertakings under the Department of Textile. 

The area of responsibility has thus been distinctly identified so 
that the Liaison Officer is able to have effective control ove rthe orga-
nisations with regard to implementation of the order relating to reser-
vations for SCs and STs applicable to those organisations. 

[Ministry of Commerce & Supply (Department of Textiles) O.M. 
No. 22012j2j84-NTC dated 25-5-1985] 

Comments of the Committee 
Please see Chapter I, Para 1.4. 

BeeommeadatioD No.8 (Para No. 2.25) 

The Committee note that in . the first statement relating to staff 
strength of NTC (Holding Company) as on 1-1-1983, it has been 
stated that total number of employees in Group A, B, C, D and D 
(Sweepers) are 79, 74, 171, 61 and 4 rtBpectively wben the Com-
mittee insisted that the SqST employees should be asked to produce 
caste certificates Holding Company has furnished a revised statement 
indicating 74,. 73, 176, 67 and 6 employees in Groups 
A, B, C, D, and D. (Sweepers) respectively as on 1-1-1983. The 
Committee fail to understand how the figures about the total number 
of staff in different groups have changed in the second statement pre-
pared on the basis of caste certificates produced by the employees. 
The Committee further note that the number of. Scheduled Caste emp-
loyees also do not tally in the two statements. A. there are 
hardly 400 employees in the Holding Company, the Committee are 
constrained: to obsene that propm: records have not been maintained 
regarding the total staff strength in the HoldiDa Company. 
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The Committee would like the Government to look into the ma.t-
ter 80 as to reconcile the discrepancy in the two statements relating to 
staff strength. The Committee also recommend that at the time of 
filling up of reserved posts the caste of each employee should in-
variably be verified from caste certificate issued by the Competent 
Authority and in case of any doubt, proper investigation should be 
done from the State Government concerned at the earlist. 

Reply of Government 

While furnishing information relating to the employment position 
in respect of the nine subsidiary corporations information relating to 
the employment in the Holding Company was also inadvertently fur-
nished again. On rechecking by NTC it was confirmed that informa-
tion given in the first statement was correct and that an error had 
regrettably occured in the second statement. 

On instructions from the Ministry. the employment position as on 
1-1-1983 in respect of the Holding Company has been rechecked 
with reference to the rosters and pay bills. It was found that the in-
formation contained in the first staetment relating to the staff strength 
of Holding Company as on 1-1-1983. indicating the total number of 
employees in groups A, B, C, D and D (Sweepers) as 79, 74, 171, 
61 and 4 respectively, was correct. 

The offidals, who compiled and verified the second statement 
have been suitably cautioned. 

It is regretted that the error in tabulation was not corrected before 
submission to the Committee. 

[Ministry of Commerce &, Supply (Department of Textiles) O. M. 
No. 2201212184-NTC dated 25.5. 1985] 

Comments of the Committee 
Please see Chapter I, Para 1.7. 

Recommendation No, 12 (Para No. :t.6) 

The Committee are distressed to note that although the NTC 
(West Bengal, Assam, Bihar and Orissa) Ltd., a SubSidiary Corpora-
tion was set up in 1974, reservation orders and Government directive 
OIl reservations in favour of Scheduled CastesjScbeduledTribes were 
sent to this subsidiary corporation in February 1976 by the NTC 



(Haidiog Company). The NrC (WBAB&O) Ltd., took. another one 
year to enforce Implementation ot resrevallon orders. This delay of 
about three years has deprived many scheduled Caste/Schedule Tribe 
persons of the opportumty of getting employment in the Corporation. 
fhe Committee, therefore, recommend that all ordersjinstructions 
pertaining to reservation for Scheduled CastesjSchedu1ed Tribes issued 
by tbe DepartmeDt of Personnel and Administrative ReformslBureau 
of Public Enterprises should be communicated immediately by the 
NTC (Holding Company) to its Subsidiaries and the Subsidiary Cor-
porations should enforce these orders in their organisations from the 
date of issuance of the orders. 

Reply of Government 

The reservation orders and directives were received from the 
Holding Company in February 1976. On receipt of the directives 
with regard to Scheduled CasteslScheduled Tribes reservations and its 
regulations were studied and it was decided by the Management to 
implment the reservation orders in the services of NTC (WBAB&O) 
Ltd., Calcutta and its units from 1-1-1977. The directives on the 
subject will be implemented by NTC (WBAB&O) Ltd. Calcutta, 

[Ministry of Commerce & Supply (Department of Textiles) O. M. 
No. 2201212184-NTC dated 25.5. 1985] 

Comments of the Committee 

Please Bee Chapter I, Para 1.10. 

Recommendation No. 30 (Para No. 3.91) 

The Committee regret to note that in NTC (WBAB&O) Ltd., 
during the year 1982, one post in Class-III and 33 ~ts in Cla .... IV 
reserved for Scheduled' Castes and one post in Class-I, one post in 
Cia-HI and 32 posts in Class~IV resreved for Scheduled Tribe have 
been lapsed after carrying forward for three years. Thus. the claim 
made by NTC (WBAB&O) Ltd., that they are not deserving any 
posts as a matter of principle is not borne out by the inforination fur-
nished to the -Committee. Lapsing of a vacancy take. place only after 
dereservation of resreved vacancy. The Committee further note that 
in NTC (SM) Ltd., 13 posts reserved for Scheduled Castes and 6 
posts reserved for Scheduled Tribes in groups 'A' and 8 posts reaerv-
ed for Scheduled Castes and 4 posts reserved for Scheduled Tribes 
in Group 'B' have also, been allowed to lapse in December, J 982. In 
NTC (MN) Ltd., 13 posts resreved for Scheduled Castes and 4 posts 



38 

reserved for Scheduled Tribes in Group A and 1:4 posts reserved for 
Scheduled Castes and 4 posts reserved for Scheduled Tribes in Group 
'B' have also lapsed, in December, 1982. 

Lapsing of a large number of carried forward vacancies is a 
clear proof that sincere efforts have not been made to recruit Sche-
duled Caste/Scheduled Tribe candidates before the expiry of three 
recruitment years. The Committee are as a principle, opposed to 
dereservation. The Committee· recommend that dereservation should 
be resorted to only when it is absolutely necessary and all efforts 
including special recruitment to locate suitable Schedule CastelSche-
duled Tribe candidates have failed. 

Reply of Government 

We have gone through the records andi we do not find that any 
of the reserved posts in Groups 'A', 'B', 'C' and 'D' so long reserved 
for SqST have been de reserved or made to lapse. UnGer orders of 
the Govt., the reserved' post may be dereserved with the approval of 
the Competent Authority but the Management in this subsidiary on 
principle decided not to de-reserve the post especially for the purpose 
of fulfilling the backlog in the various categories because 
in the event of de-reservation carry forward is not permitted 
after 3 years whereas we ,are carrying forward the reserved vacancies 
for SCIST community from the time we have implemented it in this 
subsidiary till date, only to fulfill the backlog as and when candidates 
from SqST community are av,ailable. Therefore, our intention had 
not been to defy the Government orders on the contrary our intention 
is to fulfill the Government directives in filling up the vacancies from' 
amongst the suitable SCrST community. More so, till date, there ha.c; 
been no occasion to lapse the SqST posts. 

In the reports of the team deputed by the holding company to the 
subsidiary corporations, it has specifically been pointed out that 
wherever the procedure for dereservation of reserved posts has not 
been followed, aU the posts filled up so far should be kept in fact 
and necesslary action should be taken to fill up these .carried forward 
posts. 

[Ministry of Commerce & Supply (Department of Textiles) O. M. 
No. 22012!2184-NTC dated 25.5-1985] 

Comments of the Committee 
Please see Chapter I, Para 1.13. 



CHAPTER V 
RECOMMENDATIONS I OBSERVATIONS IN RESPECT OF 

WInCH RNAL REPLIES OF GOVERNMENT HAVE 
NOT BEEN RECEIVED 

Recommendation No. 10 (Para No. 2.21) 
The Committee have been informed that in Group 'C' there is a 

shortage in the cadre of Junior and Senior Stenographers. The Cor-
poration could not find suitable Scheduled CastejScheduJed Tribe 
candidates in spite of the fact that they had issued exclusive advertise-
ments for Scheduled Cast"'lScheduJed Tribe candidates and had also 
approached recognised Scheduled Castel Scheduled Tribe organisations 
to suggest names of suitable Scheduled Caste I Scheduled Tribe can-
didates for emparlment. The Committee are pained to observe that 
Scheduled Caste I Scheduled Tribe candidates were not given any 

. relaxation in Shorthandltyping speed on the ground 
that in the instructions issued by the Government there is 
no specific provision for giving sUch relaxation. Even so, the Com-
mittee are of the view that on the analogy of relaxation in marks given 
to Scheduled Castel Scheduled Tribe candidates in written testlinter-
view, there should be no objection to giving relaxation in shorthandl 
typing speed if the required number of reserved category candidate" 
do not become available according to the prescribed speed criteria. 
As for instance, if the speed in shorthand required for general category 
candidate is 100 w.p.m. it could be relaxed to 80 w.p.m. in the case 
of Scheduled Ca9te!Scheduled Tribe candidates. Similarly. if the typ-
ing speed required for general category cand:dates is 40 w.p.m. the 
same could be relaxed to 35 w.p.m. in the case of Scheduled Caste! 
Scheduled Tribe candidates. The Committee recommend that the mat-
ter may be taken up with the Department of Personnel and Admtnilf-
trative Reforms for issue of general instructions in this regard. 
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Reply of Government 

The recommendation of the Parliamentary Committee on the wel-
fare of Scheduled CastelScheduled Tribe have been referred to the 
Department of Personnel & Administrative Reforms for necessary 
examination. Their comments in this regard are still awaited. 

[Ministry of Commerce & Supply (Department of Textiles) O.M. 
No. 22012121l84-NTC, dated 25-5-1985]. 

Comments of the Committee 

The Committee would like to be apprised of the final decision in 
the matter. 

NEW DELHI; 

September 4. 1985 
. ---_., -- ----- _.-
Bhadra 13, 1907 (S) 

• 

KRISHAN DA 1T SUL T ANPURI. 
Chairman, 

Committee on the Welfare of SchedUled 
Castes and Scheduled Tribe.f. 



APPENDIX 

(Vi", P"ra 4 of Introduction) 

r. 10tal num!x,r of rt'conunendalionl . 

II. R'conun"'ndlllioni wbich have b~('n acct'ptt'd by Govr,'nm .. nt (Pi", 
R-comm~nd"lionl 
81, NOl. 1,2,4,5,6,7, 11,13,14,15,16,17,18,19, III, all, 23, 26, .7, Q8, 

29, 3 1, 311, 33, Sj, 36, 37. 38, 39, &: 40 ) 

Numbers 

P"rcenlr..ge to thr. lotal 

Ill, Recommendations which th~ Oonunittlee do nol dt-.. ire to pursur in view 
of G()Vernm"nt'l repliea (Pi", R~conun"ndallonl 81. NO.9. lID, Q4. 115 
and 34). 

Numbers 

Pcre·-ntage to th~ total 

1 V. R~colnmcndations in rClp~ct of which ...,plie. of Goftrnm'nl ha~ not 
b"!('n acccptf'd and w:Uch reqllirea rf'it('ralion etli;#, a"comm"'ndflliOlll 
81. NO,3, 8. III and 30). 

Numb~rA 

Percentage 10 the total 

V. af'Conun'!ndation in rrapcc:t of wbich reply ofG"",ynnval h .. nOI ~a 
recrlved ellidl a'!co~ndation SI. No. 10) 

Percenta,,, (0 * total 

'1 
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